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 (8)  A  copy  of  the  Emergency

 Risks  (Factories)  Insurance
 (Fourth  Amendment)

 Scheme,  ‘1967,  published  in
 Notification  No.  S.O,  46]4  in
 Gazette  of  India  dated  the
 30th  December,  1967,  under
 sub-section  (7)  of  section  3
 of  the  Emergency  Risks  (Fac-
 tories)  Insurance  Act,  1962.

 [Placed  in  Library,  See  No.  LT-]/
 68.)
 Annual  Report  of  the  Coal  Board  for

 1966-67
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAE):
 ‘On  behalf  of  Shri  P.  C.  Sethi,  I  beg
 to  lay  on  the  Table  a  copy  of  ‘the
 Annual  Report  of  the  Coal  Board,
 Calcutta,  for  the  year  1966-67  (in  the
 English  ‘versions).  [Placed  in  Lib-
 rary.  See  No.  LT-2/68.]
 President's  Proclamation  revoking

 Proclamation  of  Emergency

 गुह-कारे  मंत्रालय  में  राज्य
 मंत्रो  (ी  विद्यालय  देकर)  :

 अध्यक्ष
 महोदय,  मैं  राष्ट्रपति  द्वारा  विधान  के

 अनुच्छेद  352  के  खण्ड  (2)  के  उपखण्ड

 (क)  के  अन्तर्गत  i0  जनवरी,  968  को
 जारी  की  गई  उद्घोषणा  की  एक  प्रति
 सभा  पटल  पर  रखता  हूं,  जो  दिनांक  i0
 जनवरी,  968  के  भारत  के  राज पत्न  में

 अधिसूचना  संख्या  जी०  एस०  करार  93
 में  ट्रक  शित  हुई  थीं  कौर  जिसके  द्वार।  उक्त

 अनुच्छेद  के खण्ड  (a)  के  अन्तर्गत  26

 अक्टूबर,  962  को  जारी  की  की  गई
 झा पात  की  उद्घोषणा  का  प्रतिसंहरण
 किया  गया  |

 {Placed  in  Library,  See  No.  ‘LT-13/
 68.)
 NorricaTions  unpsr  Forwaxp  Con-
 Tracts  (RecuLATIONS)  Act,  1952,  ETc.

 SHRI  MOHD.  SHAFI  QURESHI:  I
 beg  to  lay  on  the  Table—

 Py (l)  A  copy  of  the  following  Noti-
 fications  issued  under  section
 34  of  the  forward  Contracts
 (Regulation)  Act,  l52:—

 a  S.O.  4450  publishes  in  Gazette

 of  India  dated  the
 December,  1967.

 (ii)  5.0,  4583  published  in  Gazette
 of  India  dated  the  2lst  De-
 cember,  ‘1967.

 (iii)  ‘5.0.  ‘4661  published  in
 Gazette  of  India  dated  the
 28th  December,  ‘1967,

 ee
 in  Library,  See  No,  LT-4/

 Jd
 (2)  A  copy  of  the  Coffee  (Sixth

 Amendment)  Rules,  1967,  pub- lished  in  Notification  No.
 G.S.R.  888  in  Gazette  of  India
 dated  the  23rd  December,  967
 under  sub-section  (3)  of  sec-
 tion  48  of  the  Coffee  ‘Act,
 1942,  [Placed  in  Library,  ‘See No.  LT-65/68.]

 (3)  A  copy  of  the  Carda-
 mom  (Amendment)  Rules,
 1968,  published  in  Noti-
 cation  No.  G.S.R.  8
 in  Gazette  of  India  dated  the
 ‘20th  January,  1968,  under
 sub-section  (3)  of  section  33
 of  the  Cardamem  Act,  1965.
 {Placed  in  Library,  See  No.
 LT-6/68.]

 (4)  A  copy  of  the  half-yearly  Re-
 part  on  the  activities  of  the
 Coir  Board  and  the  working
 of  the  Coir  Industry  Act,
 ‘1953,  for  the  period  from  the
 ist  April,  967  to  30th  Sep-
 tember,  ‘1967,  under  sub-sec-
 tion  (l)  of  section  49  of  the

 14th

 Coir  Industry  Act,  1953.
 [Placed  in  Library,  See  No.
 LT-7/68.]

 72.54  brs.
 PRESIDENT’S  ASSENT  TO  BILLS
 SECRETARY:  Sir,  I  lay  on  the  Table

 following  six  Bills  passed  by  the
 Houses  of  Parliament  during  the  last
 Session  and  arsented  to  by  the  Presi-
 dent  since  a  report  was  last-  made  to
 the  House  «i:  the  23rd  December,
 967:—

 a  The  Haryana  State  Legisla-
 ture  (Delegation  of  Powers)
 Bill,  ‘1967.

 2)  The  Indian  Tariff  (Amend-
 “ment)  Bill,  1967.


